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Government of Jammu and Kashmir 

Finance Department 

NotlficatJon 
Srlnagar, \be J ~ n;lune, 20tS 

/ 
SRO )..1& In exercise of the powers conferred by section 164 of the Jammu and Kashmir Goods 
and Serv1ces Tax Acl. 2017 (Act No. V of 2017). the State Govemment on \he recommendations 
of the Council hereby makes the following rules further to amend the Jammu and Kashmir Goods 
and Services Tax Rules, 2017, namely:-

(1} in rule 37. in sub-rule (1 }. after \he prov1so, the following second proviSO shalf be 
added, namely~-

"Provided furtherfhaf the value of supplies on account of any amount added In 
accordance wftn tne provis!~ns of clause fb) of sub·section 12) of section 15 
shall be deemed to have been paid for the purposes of the second proviso to 
sub-section (2} of secUon 16."; 

{1i} in rule 83, in sub-rule {3), in the second proviso, for the words ·one year". the words 
''eighteen months" sl'lall be substituted; 

(ii1} witl'l effect from 081t1 of July, 2017. m rule 89, for sub-rule (5). \he following shall be 
substituted, namely:-
"(5) In the case of refund on account of Inverted d11ty structure, refund of Input 
tax credit shall be granted as per the foflowing formula:-
Maximum Refund Amount = {(Turnover of inverted rated supply or goods and 
services) x Net lTC +Adjusted Total Turnover}- tax payable on such inverted rated 
supply of goods and services. 
Explanation:-For the purposes of this sub-rule, the expressions-

(a) Net lTC shall mean input tax cred1t availed on inputs during the relevant 
period other than !he input lax credit availed for which refund IS claimed under 
sub-rules (4A) or (48) or both: and 
{b} Adjusted Total turnover shall have \he same meaning as assi9ned to it 1n 

sub-rule (4) • 
(w} wi\h effect from 081!1 July, 2017, in rule 95, in sub-rule {3}. for clause (a}, the following 

shall be substituted, name\y-.-
"(a) the inward supplies of goods or services or both were received 
from a registered person against a tax invoice;"; 

(v} m rule 97, 1n sub-rule (1 ). after \he proviso. the following second provtso shall be 
added. namely.-
"Provided further that an amount equivalent to fifty per cent of the amount of 

d .• ~.. ti 11 of the cess determined under sub-section (5) of seetiort S4 rea Wtu• sec on 
Goods and Services Tax (Compensation to Sta(es} Ac~ 2017 (15 of 2017}. shall 
be deposited in the Fund,"; . 

{vi) in rule 133, for sub-rule (3}, the following shall be wbstttuted. namely.-

Jf!y-
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(vu) 

(viii) 

(ix) 

(X) 

"(3) Where the Authonty determines that a registered pefSOI\ has no\ passed on lhe 
benefit of the reduction 1n the rate of talC on the supply of goods or services or the 
benefit of input tax credit to the reci?ient by way of commensurate reduction m 
prices, the Authority may order· 

(a) reduction 10 pnces. 
(b) return to the rec1p1ent, an amount equivalent to the amount not passed on by 
way of commensurate reducllon in prices along with mterest at the rate of 
eighteen per cent from the date of collec\loo oi the higher amount till the date ot 
the return of such amount or recovery of the amount including interest not 
returned, as the case may be; 
{c) \he deposit of an amount equivalent to fifty per cent of the amotJnt 
determined under the above clause in the Fuoo COI\StlMed under~ 57 and 
the remaining fifty per cent. of the amount•n the Fund constituted under sectiOn 
57 of the Jammu and Kashmir Goods and Services Tax Act, 2017. where the 
eligible person does no\ claim rerum of the amount or is notldenbfiable; 
(d) imposit1on of penalty as specified under lhe Ad; and 
(e) cancellation of registration under the Act 

1n rule 138, 10 sub-rule (14). after clause (n), the following clause shall be added. 
namely:· 

"(o) where empty cylinders for packing of liquefied petroleum gas are 
being moved for reasons other than supply."; 

In FORM GSTR-4, in the Instructions, for Sl. No. 10, the following shall be 
substituted, namely:-
"10. For the tax periods July, 2017 to September, 2017, October, 2017 to 
December, 2017, January, 2018 to March, 2018 and April, 2018 to June. 2018, 
serla/4A of Table 4 shall not be furnished."; 
with effect from 081hJuly, 2017, in FORM GST PCT-01, in PART B, 
ta) agamst Sl. No. 4, after en\r1 {10}, \he folla'Hing shaU be tnserted. narney···(H) 

Sales Tax practitioner under existing law for a period of not less than five years 
(12) tax return preparer under exiSbng law for a period of not less than five 
years·, 

(b) after the "Consent", the following shall be inserted, namely:· 
"Declaration 
I hereby declare that 
(1) I am a citizen of fnd1a; 
(li) I am a person of sound mind: 
(iii) 1 have nol been adJudicated as an Insolvent; and •. 
(tv} 1 have not been convicted by a competent court. · 

in FORM GST RFD-01, in Annexure-1. . . 
la) lor Statement 1A, \he following Statement shall be subStituted. namely.· 

"Statement 1A 
(see rule 89(2)(h)} f first 

Refund lype. lTC accumu\a\ed due \o m~erted \ax structure {clal.lse (il o 

~~s-ec-~o_n_~-~~~1--------------------~-----------
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t>e\1\ls oflnvoltn otlnwanl T lX P~d oo 111Vt1nl ~~~~~ 

supplies received IUpplles Of OUtwafd SUpplies T1x paid oo oii!Ward 

51. lstutd suppllet 

No. GSTIH 
eftht D1ta 

TUiblt lnltgrlted Ctnlral S!Jit No. TU1blt 
V1lue Tu 11!1 1)a'lt ln1f91alld Ctntral 511'-

supplltr Tu Tu v._,. T11 Tu Tu 

1 2 3 .. 5 ' 7 I 9 10 11 12 13 14 

.. 
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lb) for Statement 58, the followmg Statement shall be substituted, namely:-
"Statement 58 

[see rule 89t2)(9)l 
Refund Type. On account of deemed exports 

(Amount '" Rs) 

DeuSs of Invoices of outward tupplies In use 
refund Is claimed by suppllerfDetaOs of 

Invoices of Inward supplies In tase refund 1$ 
Tax paid 

51. claimed by recipient 
Ho. 

G5TIN of 
the No. Date Taxable Value 

supplier 

Integrated CentrJl 
State Tax Cess 

Tax Tu 

1 2 3 4 5 6 7 I ' 
"' • --

(xi) m FORM GST RF0-01A, In Annexure-, , 
(a) for Statement 1A, the following Statement shall be subsbtuted, namely:-

"Statement 1A 
(see rule 89(2)(h}] 

Refund Type: \TC accumulated due to Inverted tax structure (clause {ii) of first proviso to section 
54(3)) 

Sl. Details of Invoices oltnward Tax paid on Inward DetJHs of Invoices Tu paid on ouiWW 

No. suppltcs cec~l'ltd supplies ol olltWard suppUts supplies 

lsslled 

J,~ )J 



1 

OS TIN 
ollltt 

supplier 

l 

Taublf 
No. Date lnltgt'llted Central Sl.llt T.ublt ~~ Value Tn Ho. Pale Ct!llnl 

Tn Tn VJklt Tu Tu 

l 4 s ~ 7 a 9 10 11 12 13 

(b) for Statement 58, the following Statement shall be substituted. namely;-
"Statement 58 

(see rule 89(2)(g)J 
Refund Type; On account of deemed exportS 

SUit 

fu 

14 

·-• 

(Amount1n Rs) 

SL Details of Invoices of outward supplies In case Ta.t paid 
No. refund ls claimed by supplleriDetails of 

Invoices of Inward supplies fn case refund Is 
claimed by recipient 

GSTIN of No. Date Taxable Value lntegtated Central S~Tu Cts~ I the Tu Tax 
supplier 

' 
1 2 3 4 5 6 7 I 9 

• . 

This notificatton shall come into force with effect from the date of pubfication of 
corresponding notificatron in the Central Gazette 

Sdl· 
(Navin K.. Choudhary), lAS 

Prine~pal Secretary to Government, 
Fmance Department. 

No· ET/Estt/119/2017-1 Dated.14-06-2018. 
Copy to the. 

1. Secretary, GST Council, New Delhi. 
2. All financial Cornrnrssioners. 
3. Princrpal Resrdent Comm1ssloner. J&K government , New Delhi. 
4. Princrpal Secretary to Hon'ble Governor 
5. All Principal Secretaries to Government 
6. Pnncipal Secretary to Hon'ble Chief Minister. 
7. All Commissioner/Secretanes \o Government 
8. DJVisronal Commissioner. Jammu/KaShmir. 
9. Excise Comm1ssioner, J&K 

~"'7'"""0. Commissioner, Commercial Taxes. J&K Srinagar. 



, 
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11. Additional Co!Mltssioner, Commercial Taxes (Adm) Jammu/Kashmir 
12 Additional Commissioner. Commercial Taxes Tax Planning, J&K. 
13 Pvt. Secretary to Hon'ble Finance Min•ster 
14. Pvt. Secretary to Hon'bte Miruster of State forFII\ance. 
15. President Kashmir Chamber of Commerce & Industry, Kashmir. 
16. President Federation of Industry, Kashmir. 
17 President Chamber of Commerce & Industry. Jammu. 
18. President lndustnes Association Ban Brahmana/Samba 
19. President Tax Bar AssociatiOn, Jammu/Snnagar. 
20. General Manager. Government Press Janvnu/K.ashm!r 
21 . Private Secretary to Prinapal Seccetary to Gownvnent. Fmarv:e Department. 
22. Government Order file/Stock lilellncharge website. 

, 

't~~~ { ulam Dastgeer Alam) b . 
Under Secretary to Government 

F lllCWU Oepatl I lel1t 


